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xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 

समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 

पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 

सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 

तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 

लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 

और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 

जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 

मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 

के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 

(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 

िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 

अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 

तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 

संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 

अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 

(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 

अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 

वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 

गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    

14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 

following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1
st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-16YAM3198957
                   
                   M/s. Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR
                         Shop No 12 Mukund Market Janakpur Chowk  Saharanpur 247121 Uttar Pradesh
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 24/10/2017 to 30/09/2018 Application
                   No. 4634749 dated 11-12-2017
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Mohd Javed

Designation  : Director

Office Address  :

Telephone/Fax and  : 0124-4291036,-

Email Address of the applicant  : vardanenviro165@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : Saharanpur Mines Management Services
Pvt Ltd Mandewala Block B 38 YNR
Shop No 12 Mukund Market Janakpur
Chowk  Saharanpur 247121 Uttar Pradesh
0124-4291036
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Mohd Javed
Director and Authorized Signatory
Saharanpur Mines Management Services
Pvt Ltd
Shop No 12 Mukund Market Janakpur
Chowk  Saharanpur 247121 Uttar Pradesh
Phone no 9760835031

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : , 01/01/2016

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 700.000122

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 150000
Built-up Area :

10. Month and year of proposed commissioning
of the unit.

 : 20/08/2016

11. Number of workers and office staff.  : 20

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 Boulder,Gra
vel,Sand
Mining;
40Trips/day
(25T/trip)

Metric
Tonnes/Day

0.8 1 0.8 0.8

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

-----------------NIL-----------------

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 Boulder, Gravel and
Sand Mining for 15 Ha
240000 TPA@40
Trios/day (25Tons/trip)

1 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 :

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Others Dust Saperation 15.0

2 Others Plantation 10.0

3 Sanitation/Domestic/Horticulture 2.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
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Sr.
No.

Source Type Source Name Quantity (KLD)

1 Ground Water (outside
premises)

Private Tankers 28.0

18. Water Treatment Details  :

Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 2.0 Yes Septic Tank

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

0.15 0.0 0.0 For Irrigation

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

22. Details of Stack
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Stacks Numbers :

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Size in
meters

Gas quantity Nm^3/hr:

Gas Temperature 'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 125 50 1.5 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

-----------------NIL-----------------

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 :

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 :

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 :

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 :

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 :

36. Any other additional information that the
applicant desires to give.

 :

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Any other document 1       

    2.  Fard Jamabandi or Intkal, whichever is applicable / Allotment letter in case of Industrial area.       

    3.  Any other document 2       

    4.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    5.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Mohd Javed

Designation   Director

    DOCUMENTS ENCLOSED:
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HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR
                Shop No 12 Mukund Market Janakpur Chowk  Saharanpur 247121 Uttar Pradesh

                                                                                    
Subject: Grant of consent to operate to M/s Saharanpur Mines Management Services Pvt Ltd
Mandewala Block B 38 YNR.
              Please refer to your application no. 4634749 received on dated 2017-12-11 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR is here by
granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313100418YAMCTO4634749 Dated:12/01/2018

Consent Under  BOTH

Period of consent  12/01/2018 - 30/09/2018

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  700.000122

Total Land Area(Sq.
meter)

 0.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  2.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade  00

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 100 mg/m3

Product Details

Annexure-R10
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Boulder,Gra vel,Sand
Mining; 40Trips/day
(25T/trip)

1 Metric Tonnes/day

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

Boulder,Gra vel,Sand
Mining; 40Trips/day
(25T/trip)

1 Metric Tonnes/Day
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will submit the analysis report from the Board lab within one month from the
date of issue of first consent to operate.
2. That the unit will run and maintain the APCM & green belt.
3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
4. That unit will abide with all the condition mentioned in the Environmental clearance
obtained from SEIAA, Panchkula and submit compliance report.
5. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized
officer within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air
emissions/ noise in case sampling is required. In case the analysis report of samples of Air/
effluent/ noise so collected are found complying the standards prescribed under EP Rules,
1986, then Ist CTO so granted will remain valid for the period of CTO for which it has been
granted based upon the category of the unit or as was demanded by the unit but in case of
failure of sample the Ist CTO so granted will be revoked/cancelled after following the due
procedure.
6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 &
06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of
GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the
case.
7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority
time to time.
8. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/any other court.
9. The Proponent will abide by the recommendations of the HIGH POWER COMMITTEE
CONSTITUTED by the Hon`ble NGT in the OA NO 184 OF 2013 in the case of GURPREET
SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case.
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Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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Application Details   Print

From :   M/s Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR (16YAM3198957)

No :   4634749 Date :   11/12/2017 11:55:21
Sub :   Application For - CTO / both / new

Activity: Forward   

Description

For necessary action
Activity: Verification  

Description

Note By:
Rajinder Sharma (Regional O

Date Time:
13/12/2017 16:31:

Forwarded To:
AEE III

Activity: Forward   

Description

The said unit is a Mining Project. Recently, the unit has obtained the CTE on offline mode from head office ( Copy of CTE gran
attached in documents submitted by the unit). Now unit has applied for 1st consent to operate. As per the latest inspection policy p
no. 4.2.1 which read as "Ist Consent to Operate. No separate trial consent will be granted. Ist consent to operate will include 
consent. Inspection of the industry will be carried out by the authorized officer/ officers of the Board before commissioning of 
production in the unit and before giving the Ist CTO, after approval from the Competent Authority to check the status regard
installation of pollution control measures/ devices undertaken at the time of obtaining the CTE as well as their structure adequ
before deciding the cases of Ist CTO. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized off
within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case sampling is required
case the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed under EP Ru
1986,the Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the category of the 
or as was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the 
procedure". --This unit has obtained the CTE previously and now as per the policy of the board sample is must for granting the reg
consent to the unit, ......In view of above, it is therefore requested that the permission may be granted to this office to conduct 
inspection and collection of sample from the unit, please.

Note By:
Naresh Kumar (AE

Date Time:
15/12/2017 14:38:

Forwarded To:
Regional Officer

Activity: Forward   

Description

As recommended by AEE, if approved, permission may be granted to this office to conduct the inspection and collection of sample f
the unit, please.

Note By:
Rajinder Sharma (Regional O

Date Time:
15/12/2017 14:40:

Forwarded To:
Senior Scientist

Activity: Forward   

Description

submit copy of CTE and reason of inspection
Note By:
Dinesh Kumar (Senior Scie

Date Time:
18/12/2017 10:04:2

Forwarded To:
Regional Officer

Activity: Forward   

Description

For necessary action
Note By:
Rajinder Sharma (Regional O

Date Time:
18/12/2017 12:12:

Forwarded To:
AEE III

Activity: Forward   

Description

The copy of CTE is already attached in documents submitted by the unit and inspection is required to decide this CTO applicat
......In view of above, it is therefore requested that the permission may be granted to this office to conduct the inspection and collec
of sample from the unit, please.
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Note By:
Naresh Kumar (AE

Date Time:
18/12/2017 17:05:

Forwarded To:
Regional Officer

Activity: Forward   

Description

The copy of CTE is already attached in documents submitted by the unit and inspection is required to decide first CTO application
recommended by AEE, if approved, permission may be granted to this office to conduct the inspection and collection of sample from
unit, please.

Note By:
Rajinder Sharma (Regional O

Date Time:
19/12/2017 10:26:4

Forwarded To:
Senior Scientist

Activity: Forward   

Description

As requested by RO permission for inspection may be granted
Note By:
Dinesh Kumar (Senior Scie

Date Time:
20/12/2017 09:47:2

Forwarded To:
MS

Activity: Forward   

Description

Permission granted for inspection, as proposed
Note By:
S Narayanan IFS

Date Time:
21/12/2017 10:25:2

Forwarded To:
Senior Scientist

Activity: Forward   

Description

for n a
Note By:
Dinesh Kumar (Senior Scie

Date Time:
22/12/2017 10:55:4

Forwarded To:
Regional Officer

Activity: Forward   

Description

Permission for inspection granted by Competent Authority.Inspect the site and submit your recommendation accordingly.
Note By:
Rajinder Sharma (Regional O

Date Time:
27/12/2017 16:11:4

Forwarded To:
AEE III

Activity: Forward   

Description

The said unit is a mining project and falls under the Red categoury of the Consent Management of Board. The unit has submitted 
first time for consent to operate application for mining lease over an area of site area 15.00 Ha Mandewala Block YNR-B-38 Bou
Gravel & Sand Minor ( Minor Mineral) at village Mandewala, Tehsil Jagadhri, District Yamuna Nagar. The unit has also obtained 
Letter of Intent (LOI) from Director General, Mines & Geology Department, Haryana vide Memo No DMG/HY/Cont/Mandewala Blo
YNR B 38/2015/3937 dated 19.06.2015. and the permission in this regard enclosed in the documents submitted by the unit. The 
has obtained EC from SEIAA Panchkula as per notification 14.09.2006 vide their letter No SEIAA/HR/2016/500 dated 27.06.2016. 
unit has applied first time for the consent to operate for the year 24.10.2017 to 30.09.2018 along with necessary documents. 
consent to establish was granted to the unit through online reflected vide in this ID. The unit has submitted the consent fees i.e
5,25,000/- under Water Act & Air Act upto 30.09.2018. As per latest inspection policy of the board, the said unit has been inspec
after obtaining valid permission from the competent authority. During the inspection, the said unit was inspected by the undersigne
found that the unit has provided temporary structure like labour quarter, toilets, drinking water, agreement with doctor, office, le
agreement with farmers, Water sprinkling tankers etc. Now the unit is complying with the provisions of the Water Act & Air Act and 
said unit is fit for grant of CTO. In view of above, it is recommended that consent to operate may be granted to the unit for the y
24.10.2017 to 30.09.18 with the usual terms & condition of the Board and other specific condition of the Board. 1. That the unit 
submit the analysis report from the Board lab within one month from the date of issue of first consent to operate. 2. That the unit 
run and maintain the APCM & green belt. 3. That the unit will apply for renewal of consent to operate before 90 days from the expir
this CTO. 4. That unit will abide with all the condition mentioned in the Environmental clearance obtained from SEIAA, Panchkula 
submit compliance report. 5. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized officer with
period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case sampling is required. In c
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the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed under EP Rules, 19
then Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the category of the unit o
was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the 
procedure. 6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA 
184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of 
case. 7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority time to time 8. That the unit will ab
the directions/ orders of Hon"ble Supreme court /High Court/NGT/any other court. 9. The Proponent will abide by the recommendat
of the HIGH POWER COMMITTEE CONSTITUTED by the Hon`ble NGT in the OA NO 184 OF 2013 in the case of GURPREET SIN
BAGGA vs MoEF & CC and subjected to final out come/deision of the case.
Activity: Verification Closed
   |
View Verification Report
  |

Description

Note By:
Naresh Kumar (AE

Date Time:
03/01/2018 16:52:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Please re-check and submit accordingly
Note By:
Rajinder Sharma (Regional O

Date Time:
11/01/2018 17:20:

Forwarded To:
AEE III

Activity: Forward   

Description

The said unit is a mining project and falls under the Red category of the Consent Management of Board. The unit has submitted 
first time for consent to operate application for mining lease over an area of site area 15.00 Ha Mandewala Block YNR-B-38 Bou
Gravel & Sand Minor (Minor Mineral) at village Mandewala, Tehsil Jagadhri, District Yamuna Nagar. The unit has also obtained the Le
of Intent (LOI) from Director General, Mines & Geology Department, Haryana vide Memo No DMG/HY/ Cont / Mandewala Block/ YN
38/2015/3937 dated 19.06.2015. and the permission in this regard enclosed in the documents submitted by the unit. The unit 
obtained EC from SEIAA Panchkula as per notification 14.09.2006 vide their letter No SEIAA/HR/2016/500 dated 27.06.2016. The 
has applied first time for the consent to operate for the year 12.01.2018 to 30.09.2018 along with necessary documents. The cons
to establish was granted to the unit through offline by Head Office vide no. HSPCB / 2017/5467 dated 11.08. 2017. The unit 
submitted the consent fees i.e Rs 5,25,000/- under Water Act & Air Act upto 30.09.2018. As per latest inspection policy of the bo
the said unit has been inspected after obtaining valid permission from the competent authority. During the inspection, the said unit 
inspected by the undersigned & found that the unit has provided temporary structure like labour quarter, toilets, drinking wa
agreement with doctor, office, lease agreement with farmers, Water sprinkling tankers etc. Now the unit is complying with 
provisions of the Water Act & Air Act and The said unit is fit for grant of CTO. In view of the facts given above, the case is fit for g
of CTO and is recommended that consent to operate may be granted to the unit for the period from 12.01.2018 to 30.09.2018 with 
usual terms & condition of the Board and other specific condition of the Board. 1. That the unit will submit the analysis report from 
Board lab within one month from the date of issue of first consent to operate. 2. That the unit will run and maintain the APCM & gr
belt. 3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of this CTO. 4. That unit will abide w
all the condition mentioned in the Environmental clearance obtained from SEIAA, Panchkula and submit compliance report. 5. A
grant of the Ist CTO the inspection of the unit will be carried out by the authorized officer within a period of 3 months of grant of
CTO for collection of samples of effluent/ air emissions/ noise in case sampling is required. In case the analysis report of sample
Air/ effluent/ noise so collected are found complying the standards prescribed under EP Rules, 1986, then Ist CTO so granted 
remain valid for the period of CTO for which it has been granted based upon the category of the unit or as was demanded by the 
but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the due procedure. 6. That the unit 
comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/201
the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case. 7. That the unit will abide
the directions of CPCB/HSPCB/any other competent authority time to time. 8. That the unit will abide the directions/ orders of Hon
Supreme court /High Court/NGT/any other court. 9. The Proponent will abide by the recommendations of the HIGH POWER COMMIT
CONSTITUTED by the Hon`ble NGT in the OA NO 184 OF 2013 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjecte
final outcome/decision of the case.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Naresh Kumar (AE

Date Time:
12/01/2018 15:13:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Detail of the case submitted by AEE. As recommended by AEE, If approved, consent to operate may be granted to the unit for 
period from 12.01.2018 to 30.09.2018 with the usual terms & condition of the Board and other specific condition of the Board. 1. T
the unit will submit the analysis report from the Board lab within one month from the date of issue of first consent to operate. 2. T
the unit will run and maintain the APCM & green belt. 3. That the unit will apply for renewal of consent to operate before 90 days f
the expiry of this CTO. 4. That unit will abide with all the condition mentioned in the Environmental clearance obtained from SEI
Panchkula and submit compliance report. 5. After grant of the Ist CTO the inspection of the unit will be carried out by the author
officer within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case samplin
required. In case the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed un
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EP Rules, 1986, then Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the categ
of the unit or as was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled a
following the due procedure. 6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the c
of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to f
outcome/decision of the case. 7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority time to ti
8. That the unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other court. 9. The Proponent 
abide by the recommendations of the HIGH POWER COMMITTEE CONSTITUTED by the Hon`ble NGT in the OA NO 184 OF 2013 in 
case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Rajinder Sharma (Regional O

Date Time:
12/01/2018 15:17:

Forwarded To:
AEE HEPC

Activity: Forward   

Description

As recommended by RO, CTO under Water Act 1974 & Air Act, 1981 for the period 12.01.2018 to 30.09.2018 may be granted, w
conditions as proposed.

Note By:
Nipun Gupta (AEE H

Date Time:
12/01/2018 15:59:

Forwarded To:
EE HEPC

Activity: Forward   

Description

Approved for grant as proposed by AEE HEPC.
Note By:
Balraj Singh (EE H

Date Time:
12/01/2018 17:11:

Forwarded To:
AEE HEPC

Activity: Forward   

Description

Note By:
Nipun Gupta (AEE H

Date Time:
12/01/2018 18:57:

Forwarded To:
Regional Officer

Activity: Forward   

Description

issued as approved
Activity: Close After Approval

Description

Certificate Issued
Note By:
Rajinder Sharma (Regional O

Date Time:
12/01/2018 19:28:

Forwarded To:
Regional Officer
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Application Form Updated on: 22-10-2021
HARAYANA STATE POLLUTION CONTROL BOARD

C-11,SECTOR-6 PANCHKULA
Ph.2577870-73 Fax:01722581201-02

                   
      From: Industry ID-16YAM3198957
                   

                   M/s. Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR
                         Mandewala Block B 38, Yamuna Nagar
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 01/10/2021 to 30/09/2022 Application
                   No. 16596404 dated 01-10-2021
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Sushil Kumar

Designation  : Director

Office Address  :

Telephone/Fax and  : 0124-4291036,-

Email Address of the applicant  : saharanpurmines.mandewala@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : Saharanpur Mines Management Services
Pvt Ltd Mandewala Block B 38 YNR
Mandewala Block B 38, Yamuna Nagar
0124-4291036
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter connected with Pollution Control and Hazardous Waste Disposal.

S.No. Name Designation Residential
Address

Email Id Mobile
Number

Owner Type

1 Sushil
Kumar

Chairman Vill
Gaganpur
Tehsil
Barara
Ambala

saharanpu
rmines.ma
ndewala@
gmail.com

99960150
05

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : S500, 01/01/2016

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 700.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 15 hect
Built-up Area :

10. Month and year of proposed commissioning
of the unit.

 : 20/08/2016

11. Number of workers and office staff.  : 20

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

90



Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 Boulder,
Gravel and
Sand (BGS)

Metric
Tonnes/Day

800 800 800 800

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

-----------------NIL-----------------

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 Boulder, Gravel and
Sand (BGS)

800 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 :

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Process and wash 25.0

2 Sanitation/Domestic/Horticulture 1.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Tubewell By Tanker 26.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 1.0 Yes Septic Tank

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

0.0 0.0 0.0 Others

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

1 Domesti
c
Effluent

Nickel 0 0 mg/l 01/10/2021 0 NA

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

HSD 10 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers :

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Size in
meters

Gas quantity Nm^3/hr:

Gas Temperature 'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 10 .001 3 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

-----------------NIL-----------------

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 :

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 :

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 :

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 :

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 :

36. Any other additional information that the
applicant desires to give.

 :

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Any other document 2       

    2.  Any other document 1       

    3.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    4.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Sushil Kumar
Designation   Director

    DOCUMENTS ENCLOSED:
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR
                Mandewala Block B 38, Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Saharanpur Mines Management Services Pvt Ltd
Mandewala Block B 38 YNR.
              Please refer to your application no. 16596404 received on dated 2021-10-01 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR is
here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313100421YAMCTO16596404 Dated:23/10/2021

Consent Under  BOTH

Period of consent  23/10/2021 - 30/09/2022

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  700.0

Total Land Area(Sq.
meter)

 150000.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 100 mg/m3

Product Details

Annexure-R13
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any

1.  Boulder ,  Gravel ,
Sand

827 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

Boulder, Gravel, Sand 827 Metric Tonnes/Day
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH
BAGGA vs MoEF & CC.
2 Unit if found involved in illegal mining CTO so granted will be revoked .
3 Unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other
court.
4 Unit will run and maintain the APCM & green belt.
5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.
6 Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.
7 Unit will submit the details of permission from CGWA if withdrawing ground water.
8 The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.
9 The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.
10 Unit will comply with the traffic management plan.
11 Unit will do the sufficient no. of plantation as per commitment in EC.
12 Unit will provide the sufficient no. of sprinklers system and will maintain the same to for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.
13 Unit will comply the various conditions of Environment Clearance.
14 Unit will be liable for Environmental Compensation for any kind of Environment
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Violation/Damage and non compliance of various conditions of Environment Clearance or
CTE/CTO granted.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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11/22/22, 12:47 PM Note History

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/16596404 1/4

Application Details   Print

From :   M/s Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR (16YAM3198957)

No :   16596404 Date :   01/10/2021 13:41:33
Sub :   Application For - CTO / both / new

Activity: Forward   

Description

the unit was earlier granted CTO up to30.09.2018. Thereafter unit couldnot operate due to stay from High Coirt in CWP no.1010/2
vide orders dated 16.02.2018 the Mining operation was stayed. Further vide decision dated 14.01.2020 in the said matter Hon'ble H
Court disposed of the matter withthe directions to the state of haryana to pass speaking orders and till then stay orders will remai
force. The State of haryana ( mining department) vide orders dated 17.09.2021 passed the speaking orders and allowed the min
Now unit has applied for the CTO and so permission for inspection of the site may be permitted to this office. The copy pf speak
oredrs emclosed

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Nirmal Kasyap (Regional O

Date Time:
04/10/2021 17:41:

Forwarded To:
Sr Environment Engineer

Activity: Forward   

Description

The Environmental Clearance to the above mention Unit M/S Saharanpur Mines Management Services Pvt. Ltd., Shop No.12,Muk
Market, Janakpur Chownk,Saharnpur-247121(UP) Vide Memo No. SEIAA/HR/2016/500 dated 27/06/2016 for Sand Mining
"Mandewala Block/YNR B-38" over an area of 15.00 Ha. Falling in Village-Mandewala, Tehsil Chhachhrauli , District Yammuna Nag
Haryana is valid only for five years i.e upto 26/06/2021.Since EC granted to the unit is already expired ,so if approved RO may
directed to decide the application strictly as the policy of the Board.

Note By:
Naveen Gulia (Sr Environment Eng

Date Time:
06/10/2021 12:03:

Forwarded To:
MS

Activity: Forward   

Description

Agreed.
Note By:
S Narayanan IFS

Date Time:
06/10/2021 13:02:

Forwarded To:
Sr Environment Engineer

Activity: Forward   

Description

Note By:
Naveen Gulia (Sr Environment Eng

Date Time:
06/10/2021 14:32:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Please refer the notification dated 18.01.2021 of Ministry of Environment, Forest & Climate Change. As per which it has been cle
notified that the period from 1st April, 2020 to 31st March 2021 shall not be considered for the purpose of calculation of the perio
validity of terms of reference granted under the provisions of this notification in view of the outbreak of Corana Virus (COVID-19) 
subsequent lockdown (total or partial) declared for its control. The copy of the notification is also enclosed for reference. Therefor
agreed permission for inspection of the said site may be permitted as per policy of the board so that the CTO application of the unit 
be decided.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Nirmal Kasyap (Regional O

Date Time:
08/10/2021 16:57:

Forwarded To:
Sr Environment Engineer

Activity: Forward   

Description

May consider the note dated 06/10/2021 & notification dated 18/01/2001 along with recommendations of RO above, if agr
permission for inspection of the said site may be permitted as per policy of the board please.

Annexure-R14
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Note By:
Naveen Gulia (Sr Environment Eng

Date Time:
12/10/2021 16:35:

Forwarded To:
MS

Activity: Forward   

Description

Permission granted for inspection, as proposed
Note By:
S Narayanan IFS

Date Time:
13/10/2021 05:42:1

Forwarded To:
Sr Environment Engineer

Activity: Forward   

Description

Note By:
Naveen Gulia (Sr Environment Eng

Date Time:
13/10/2021 12:56:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
14/10/2021 10:50:0

Forwarded To:
AEE

Activity: Forward   

Description

The Executive Engineer Water Services Division, Dadupur
Vide no. 6963-67/117-M dated 12.10.2021
Submitted that There exists a
regulator and Head Regulator at RD 2758 of WJC main line lower for diversion of water supply to Hydel channel which is at a dista
of about 150 Mtr. Therefore any mining activity in this area may affect the stability of these structures.
RLDSE bund downstream
Tajewala was constructed a long time ago for the protection of Village Tajewala/Mandewala and other villages in close vicinity. The w
for strengthening of this bund was undertaken in the year 2011-12 for an estimated amount of 40.00 Crores. The Natural surface le
(NSL) in the mining lot is lower than the bed level of the river Yamuna. Therefore any mining activity in this area will further lower 
NSL which may damage the RLDSE bund and banks of the river resulting into endangering the safety of the above named villages.
W
MLU which runs from Hatnikund Barrage to Dadupur pond has sandy strata and therefore any mining activity in this area may adver
affect the stability of the channel and the bridges over it. Therefore no mining activities are advisable in this area.
SCN may be iss
to unit to clarify the position.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
14/10/2021 13:13:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
  View SCN (both) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
14/10/2021 15:46:

Forwarded To:
AEE

Activity: Forward   
View Document

Description

Sir reply already submitted in hard copy in your good office. Copy enclosed.
Note By:
16YAM3198957
(Ind

Date Time:
22/10/2021 19:28:4

Forwarded To:
AEE

Activity: Forward   

Description
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Please raise the inspection
Note By:
Kuldeep Singh 

Date Time:
22/10/2021 20:40:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Verification  

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
22/10/2021 20:40:

Forwarded To:
AEE

Activity: Forward   

Description

The detailed recommendation is enclosed.

Attached Letter:
Letter Attached By Officials

View Letter

Activity: Verification Closed
   |
View Verification Report
  |

Description

Note By:
Kuldeep Singh 

Date Time:
22/10/2021 20:42:

Forwarded To:
Regional Officer

Activity: Forward   

Description

The detailed recommendation may be referred in the note history dated 22.10.2021 of the field officer. CTO was issued by HSPCB
the unit vide no. HSPCB/Consent/: 313100418YAMCTO4634749 Dated: 12/01/2018 valid upto 30.09.2018. however the operatio
said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. The unit never came into operat
Further vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the stat
haryana to pass speaking orders and till then stay orders will remain in force. The State of haryana ( mining department) vide ord
dated 17.09.2021 passed the speaking orders and allowed the mining. As the unit never came into operation so analysis report is 
applicable. The case is fit for grant of CTO and submitted all documents as per policy of the board. Therefore considering the ab
factual position as explained in the detailed report enclosed the Consent to Operate to the said unit may be granted for the pe
22.10.2021 to 30.09.2022 with terms and conditions mentioned in the detailed report.

Note By:
Nirmal Kasyap (Regional O

Date Time:
22/10/2021 20:46:

Forwarded To:
EE HEPC

Activity: Forward   

Description

Approved for grant as recommended by RO with conditions as applicable.
Note By:
Vinay Gautam (EE H

Date Time:
23/10/2021 07:48:5

Forwarded To:
Regional Officer

Activity: Forward   

Approval/Refusal Status: Approved

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
23/10/2021 08:07:4

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Close After Approval

Description

Note By:
Nirmal Kasyap (Regional O
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Date Time:
23/10/2021 10:41:3

Forwarded To:
Regional Officer
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I

;Ei.TA T'Ii TN\/IItGNI]VIHIYT I]\,TI'ACT ASST'SSMT]NT AI]THOITITY,IfARYANA
[lav No. SS-SB, trrat'irif,* bh**anr Seetdi-_i, fANeUkULA.

i.ltr sIIA.A/I{t(iZot8l i A.lL

'I 
r'r

' ,.r^-
Datc.d:. .*.:'. -. 8-t B

fufls Sahtrraupur l,4ines lr4anagement Servicds irvt. Ltd,
Strop hlc. 12, Mukund l\,IarkJ, Janakpur Ctrowk,
Saharanpur- 247 I 21, IJttar pradesh

srrbiect: Environrnental Clearalrce lbr proposed sanrl Minor fi{ileral lVfi.es at
'l$idhar llloch /YNI{ I,-34 u".i an area of 25,60 ha. inl.ehsil-
Ctr hactrhrauli,Districtyum una Nagar.
'l-liis 

has reference to )'our application no, nil clatet130.07.2015 adclressecl to
N4 s lilliAA Ilaryana receivecl on 23.11.2015 and subsequent letter clatecl 31.05.2016,
I I 07 2016' 06'09 '2016, 25.07 .2018 ancl 07 .08.2018 seeking prior en'ironmental
clearatlce fbr the above pro.iect uncler the IllA Notificatiorr,2006. The proposal has been
appraised as per prescribecl procedure in the light of -provisions uncler the EIA
I'iotilicatiort ' 2006 on the basis of the mandatory clocrrments enclosed with the application
t'iz'' l;'otLrt- I ' Pre-f'easibilitv report, copy of approved Mining plan, EIA/I jMp on the basis
'r1 irPJ)r'( )\ !'(l 'l-()lt and the ackjitional claritrcations l.unrishecl in response to lhc
titrst:rvittititls ol'1I're State Iixpert Appraisal comnrittee (SEAC) constitutetl by N4oriF,
( iol Itrle tlreir Notification 21.08.2015, in its meetings held on 12.01.20t6,0g.07.2016
Irrrri () l,(18 l0 I 6

I)l rhe SEAC has examinecl the application and noted that the proposal is
sand lvlinor Mineral lr4ines at Jaidhar lllock /\.NR B-34 over arl area of 25.60 ha.
irl i'ehsil- clhhachhrauli,DistrictYamuna Nagar. The L,etter of Inte,t (LoI) 4aterl
)-t)'07 201'5' 'l'he lease has been granted for an area ctf 25.60 hahaving \rillage- Jair1har
Illock ''YNI{ ll-34"I'he project proponent on 23.11.2015 uproadecl online application
along *'itlt copv of approvecl Mining I'laB under oategory B-1, The valiclity of Mining
Sc'ltetrte i. lhe Mini,g plan is for 5 years. Noc from Forest l)epartment has beerr
.lr1ni,1"tf i'he lVli,es a,d Geology Department has grantetl lease fbr a periocl of 0g years.
Ilrr 5l r\(' irt its l2'5rr' 11ss1ing held on I2.01.2016 approvecl the T.oI{ fbr EIA stutry.
Ilre publir: hearing rvas helcl on 09.04.2016.

lJ r:cl ilqails. qI rtreIlq.k$:

i r"l g-i--
t-,ri,,tion ot'f .l.Ct 

:
JaiA[AiBlock /\a],IR B-34 i, Tbhsit Cl,h.;[t,,"l,li]

t'i.-j".t Oet"ilr KTts.a No,

.laidhar Illock /yNR B-34
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years is (a
4,60,000 I'PA. The ultimate clepth of' Mining rvil
be 9 meter. 'fhe alivation range of rline site is 2lJ

I.
anrsl to 283 amsl.

Latitude
30013,42"N
30013'50"N

-3iitlirl6,N----

to"tlA4rN-"-

Macrhinery reqr.rired

'I'lte Aulhority 1, 1,r 116'r'npeting held on 16.08.201g decicled to agree rvitlr
tlle rectttttttrendations o1' SBAC to accorcl Environment Clearance to this pro.iect alier
sLri'rrrissi.n o1'satisI-actory reply by inrposi,g the followirg couditions.

.\ " Eilig: r'tE_q oN.qlIKr-NS;

l1l T'ltis Etlviroutttellt clearanoe is granted for the proposed procluction for the five
.r'ears r@ 4,60.000 fl'}A. l'he ultirnate clepth of Mining will be 9 meter. ,l1e

alivation range o1'mine site is 2,82 amsl to 2t33 amsl. The corner Coordinates o{.
tlre leased area are:

,l

5
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Jaidhar Illoc
/YNII 8.34
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'[itr:1;roiecl ptoponetlt sltall carry oul miniug activity strictly as per the approverl

I\,1irring l'lan.

[rnvit'titturental Clearance is subject to obtaining clearance, uncler the Willlife
1l)roti:ction) Act, 1972 t\'om the National Board of wildlife, as applicable to the

pt'oier-:t.

l'1o lrlirting activities rvill be allorvecl in {brest area, il'any, ftrr lvhich the Irorerst
(llr:arance is not at,ailable,

I'lrt: l't'tr.icQt proponent shall obtain corlsent to Operate from the State pollution

r:ontrol Iloard, llatyana and efI'ectively implernent all the conditions stipulate4

tlrere in,

I'roiect Proponent shall appoint an Occupational Health specialist fbr Regular ancl

l)erio<lical rledical examiltation of the rvorkers engagecl in the project an6 recgrcls
rurai,tainecl; also, occupational health check-ups for workers having sorne
iilitrterrts like fl[). diatretes, habitrral srnolrers, etc. shall lre undertaken once in six
tttot'ttlts arld lleccssary renteclial/preventive nleasures taken accorclingly.
Il'tlcottltrieltdatiotts of National Institute fbr labour for ensuring goocl occupational
t:11vir.rr'ueut rbr rnine rvorkers rvoultl also be aclopted.

I)rcr.f ect Proponent shall appoint a Monitoring Clonrmittee to uronitor the
rcPlcttisltttlettt sttttiy. traffic managemerlt, levels of production, ILiver Rank erosiorr
arrtl rnnintenance o1'Iload etc.
'llte nttmber of trips of the trucks shall not exceed the estimated quantity (r) 6l
I-rips/tlav (25 1-onirrip)' 'rransport of minerals shall be clone either by 6edicated
t'oatl or it shotrld be ensured that the trucks/durnpers carrying the mineral should
rrot be allorved to pass thought the viilages.

[)r'.iect I)r.porre,t shall ensur.e that the road may not be damagecl du,
lrrr)sport.rion of lhe mineral; and transport of minerals will be as p,:, . ,
t irritlclirrcs vritrr l'especr to coruplyi,g with traffic cougestion a,rl crensit;,.
Iixcavation will be carried out up tl u.n"i.urn deptrr of 3 nreters fi,m si,i, ;e of
lnineral deposit ancl not less than one meter from the water level of rr Itiver
chanuel whichever is reached earlier.

I'lte pollution due to transportation loacl on the environment rvill b,. rtctively
controlled &. rvater sprinkling rvill also be clone regularly. Vehicl,:;_.- .vi1h pt1c1l
,ttli'rvill be allorved to plv. The tnineral transportation shall be carried r:utthrouglr
uovere(l trucks only and the vehicles carrying the mineral shall nq; oe overloaded,
t'r'oject should obtain 'pllc' cerlificate lbr all the vehicle,"r .i.,r eu(Jr.rize<l
pol Itrtion testing centre.

v/ashing olalltransport vehicres sh.uld be crone i,side the *iriing i*ise.

I 
.11

t5l

t6l

l'7 I

l8l

let

I l0l

lr I I

I I2I
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ll3J lrertrtartetrt pillars has to be constructed to demarcate width of extractir.rn of 
^.orvtletl'irtg 250/o ctf Itiyer rviclth lrorn the bank rvith depth of 1.5rn belorv the groundiind 1,2 rn above the grouncl to obsenze its stability.

ll4l I'Lere shall he pla,ning, clevelq:ing and imprernenting facirity of rainrvarer
Itart'es;ting llleasures on long term basis in consultation rvith Regional l)irector,(lc111to' Grottndrvaler Iloarcl a,d irnplementatio, of consenation measure.s toatlSlrlt)l,t gr'ttrtd water resottrces in lhe area in consultatio, with central cir.undV./ater.iloard.

Il5l I'he Pro'iect Pr.ponent shall also take au precautionary measures during miningolleratiotl lbr conservation ancl pr.tection of encrangerecr flora/faurra, if a,y,sll0tte(l in the stutiy area.

I | 6j ltrlai, harrrage r.ad i. the rnine should be
splinklers anci other roads should be regularly
u,itli sprinklers.

provided rvith perntanollt water
wetted with water tankers fitted

llll l:)ro'isio. shall be made fbr the liousing of construction labour rvithin the site u,ithall ttecessat'v infiastructure ancl facilities such as fhel for c,ooking, rnobile toilets,trtctbile Ij'I'I" safb clrinking water, mcclical health care, crdche etc. -rhe housi,g maybc irt (lte lirrrtt of tetllporary stnrctrrres to be rer,overr after the compreticl. of tlre
1r1, ,jt,t.l.

rltJr ]rJo lri'er sancr mining sha, be arorvecl i. r.ainy season.
tl9l 'Ihe project proponent shall subrnit aruual replenishrnent report certiflecl by anattthorizecl a€'ency' In case the replenishment is lower tha, the approvecr rate ofpt'oclttctio,' then the mining aativity/procluction le,els shall be clecreased/ stoppecrirt'cording11, tiII the replenishnrent is cornpletecl.
l'l()l Jrr ltivcr l)''Ll plain ntining a bufrer of 3 meter to be reft fi..rn the River ba.k fbrrnlltrng"

l'l'lr rrrc p*iect proponent shalr ensure trrat no naturar wat
rre o'structed true to any r,ining 

"r");, 

rratrrral water course/water body shall

l))l 'l''he dtrrnping site selectecl ancl proposecr shalr be usecr for oB dump at rhedcsigntrted site rvithi, the lease area as per the approved rnine plan. In no case thecx,erburclen shoulcl be dumpecl outsirJe the lease area.
l23l (iarlancl clrains shall be constmcted to prevent the flow of trre rvater in the rJur:rps.l24l Green belt shoulcl be clevelopecl as per the proposed prantati,, as given i, theproposar. prantation shourcr be ca*ied out in phased manner. .fhe 

green trertshottlcl be cle'elopecl in the safety zone arouncl the rnining lease by planting therlirri\'(" species around lease boundarl, ancl haul roacrs , bacrcfillecr a,cl recrairnerritt'()trn(l water body, roarj etc. in consultation i.vith the local DFO/Agriculture
I )eparlruent.
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Ii.i:lrular tvater sprinkling shall be can'iecl ottt in critical areas prone to air polltrtion

iind h*.iing high levels of SP\4 and RPIr4 such as haul road, loading and urrloading

polnr apC rransfer points. it shall be ensured that the Ambient Air Quality

I:'arrlillrlers contbnn to tlte norms prescribed by the CPCB.

ii,;;1iil1r nionitoring of ground water level and quality shall be caried out itt atld

.ir.t)urr(l rhe ntirre lease. The monitoring shall be carried out four times in a year-pre

lrroi)r ,\)rr (April-May), tnonsoon (August), post monsoorr (November); rvinter'

l.larrrary) ancl the data thus collected may bo sent regularly to MOEF l{egional

Office, Chandigarh and Regional Director CCWB.

. 
I )at6 on ambient air quality ancl stack emissions shall be sublnitterJ to llaryatta

irgllgtiou Control []oard ollce in six months carriecl otlt by

M( )l1F/NABL/CPCll/Government approved lab.

Ve[icular emissions shall be kept under control and regu]arly tnonitorecl.

lvleasures shall be talien for maintenanoe of vehicles used in mining operatiotts and

in transportation of mineral. The vehicles shall be covered with a tarpattlin and

shall not be overloadecl. The project proponent shall ensure that the vehicle ntust

hirve 1:olIutiou untler coutr<ll certificate.
'tr'he pro.ject proponent shall take all precautionary measures during mittittg

()l)erations lirr ctlrrservation and protectiolt of endanget'ecl fhttrta, i1'an1', spotted irl

ther stud1, area. A plan fbr coltscrvation shall be drarvn and appro",ed by thc State

Wildlile Deparlment. Necessary allocation of funtls for irnplernentation of the

consen,ation plan shall be made and the funds so allocated shall be included in the

pro.ject oost. Ail tire safeguard rneasures brought out in the ivildlife conseryatiott

plan so prepared specific to the project site shall be eff'eotively irnplentented. A

L,opy of action plan rnay be subrnittecl to the HSPCB and MOEF, Regicxral Office,

Chandigarh rvithin 3 months.

As envisaged, the Project Proponent shall invest at least an arnount of Rs. 24,25

lakh a:i cost for implementing various enviroumental protection llleastlres

inclutling recurring expenses per year,

:\ sunr ol Rs, 16.25 lakh shall be earmarl<ed by the Project proponent fbr

investment as CSR on socio economic up-liftment activities of the area

parlicularll, in the area of habitat, health or education, training programme of'rural

wolnen & man provide the kit for employment generation, The proposal should

contain provision for rnonthly medical camps, distributions of medicines and

in-iprovernent in educational fhcilities in the nearby schools. Details of such

activitl, along rvith time bouncl action plan be submitted to FISPCB/SEIAA

I'{uryana lrefore the stsrt of operation,

Brrdgetary provision of Rs. 15.00 lakh per year eannarked for the labours working

;,. r].^ iri-- f^- oll ,"o^oooqr<r ilfractnrntrrre facilifies qrrclt ns health facilitv-

irl t)-" I

[28I

l2trl

[30I

13nl

13)l
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silrtililtion lltcility, fi.rel for cooking, along with safb drinking water, rnetlical calrlps

irrtcl toilets lirr n,oiren, crdche fbr infhnts should be made and srrbrnitterl to llSI)CIj

al llte tirrle ol CT'L]/CT0/St'llAA l-laryana. The housing lacilities shoukl b,;

provicied lbr mining labours,

l.!-U A Iinal l\{ine Closure Plan along rvith details of corpus funcl shall be subrniued 1o

tlte SIIAA rvell within the stipulated period as prescribed in the rninor nrineral

concessiorl rules 2012.

l'1'll I'he pro.feot proponent shall ensure that the EC letter as rvell as the status ol'

cotnpliattcrtr of I:C conditions and the monitoring clata are placecl on cor.npa11,,s

t,ebsite and clisplayed at the project site,

l35l The pro.iect propc)nent shall ensure that loacling in'I'rucks do not exceed the nonns

ii.xr.d br,, thi: 1'ransport Departrnent as per relevant rules.

[36] 'l'116 project proponent shall ensure approach roacls are widenerl ancl strengthenerl

as per retluirenretrts fixed lry PWD and district administration trefclre the start ol'
tlrc rt trrk,

I37l l lre proJect propotrent shall ensure supply of clrinking rvater thrgugh ItO.
l3ttl No Ittirting rl'txtld be penlissible in river bed up to a clistance o1'fi'e lirrres of'l5c

s;ratt o1'a bridge oll tlll-stream side anil ten times the span of such bridge 61 rloyrr
rlffalll side. strttiecl lo a tttittirttunr ol 2.50 rneters on the up-slrearn side arrrl 500

])lelel's ou the dotvn-strearu side.

iJvl 'Jhcre shall be ntaintained att un-ttrinecl block of 50 meters rvidth afier every b6ck
o1- 1000 Ineters over rvhioh ntining is undertaken or at such distance as rnari lle
rlirected [ry' the Director or any olTicer a*thorizecr by hirn,

i{01 lt4ining shall be rcstricted rvithin the central 3l4th widthof the river/rivulet.

l4lI No rnining shall be pennissible in an area up to a r.liclth of 500 meters ft.onr t1i
active edges of embankments in case of river Yamuna, 250 nieters iu ca:re .11'

'l-attgri, Markanda and Cihaggar and 100 rneters on either sicle of'all otlrer
ri vers/rivuiets;

l42l Attl'other conrJition(s) as lrlay be requirecl by the Irigation l)epartnir:pr rrl the
statr: fl'onl tirne to time for river-Lred rnining in consultation rvith tl,e lVirii:s &.

Lieolog)' I)epartmetit may be rnacle applicable to the mining operations irr rive'
tred.

Li-Ijs qlrAl.eQNDrlua xs:
lil (loncealirtg factual clata or subrnission of false/fabricatecl clata antl failrrre tcr

conrply u'ith any of the conditions mentioned above may resrrlq in rvitliclravi,al ol'
this clearatlce and attract action under the provisir:ns of the Envircnntclt
(Protection) Act, I 9g6.

liil An.1' cltanqe in rnining technology/scope of working shall not be macle vorithoul
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liiil An1,, l:itilir;r' iIl the <;aletlrJar plan inclttcling exctrvation, quantuill of rllineral aud

wai,te,ri_ll not be nrade.

Iivl ri;-1!r'ro tnonitoring 01'ambient air qualiry shall be caffied out for pN416, pl{2 
5,

,,z illltl NOx monitoring' Locittion of the stations (minimunr 6) shall be deciderl
'iliiLi(l r'Ii llte ttteteorological <lata, topographical features ancl enrzironfilelltall)r (rnd

et ,krliicalll' sensitive targets and fiequency of monitoring shall be rjecicli:rl irr
ftirtsttltati0n rvith the }laryana state Pollution control Board (I{spcli}). Iiix
tittorttlrll' reltorts ol the clata s<i collectetJ shall be regularly subnritted to the
l ilir'](]l/('I'('r'] incrucring ilre MOI-rF, Itegionar off.ice, crrandigarrr.

i''j l't:ts'rtltlel r'r'tll'kittg irt ihtsty areas shall wear protective respiratory clevices t6:1,
slrall also be providetl u'ith acleclurlte training and inlormation on sa1.ety antl health
asllea,ts.

It'il ()ccupatiorral health surveillance prograrn of the rvorkers shall be undertaken
perlodicalll' to observe any contractions due to exposure to dust and take
corr.ectirre tneasures, if neecled.

ft'iif I'lrc lirrrds earnrarkecl ftrr environnrental protection lneasures shall be kept in
'i''-l)iil'i1le ilccol'lllI attcl shatl not [re clirzerted Ior other purpose. year wise
(rril)on(liltrre shall be reporlerl to the l{SPcB and the Regional office of MoliF
.r).irrc(l rrt (,handigarh.

It'iiil 'lre llrofect llroprxtent shall also suburit six rnonthly reports orr the status.l
e otnpliance of the stipulated EC conttitions including results of monit.recl rlata(both in hard copies as rvell as by e-rnail) to tlre northenr llegicinal office of.
I\{,-,filr. the respective ofrice oi'cpcii,I{spc}r anrr SITIAA Haryarra.

lirl 'l'ite above c,ttclitiotts will be enfbrceil, irrter alia, under the provisio, of the water.
(Prevetttion ct corttrol of Pollutior) Act, 1974 theAir (preveution & c.,tr.ol ol.I',lltrtiotr) Ac't, 1981, the Bnvironmerrt (Protection) Act, l9tt6 an<l lhe public
['ial.,ility Iusttrance Act l99t (all amendect till date) ancl rules made hereu,der and
als, any otlter orders passed bv thetlonb'le supreme court oI'Ind ia/ltigltcourt oI.
Ilarvana and other Court of law relating to the sub.iect matter.

lrl -lhe 
I'ro.iect proponent should infofln the public that the project has been aeccx.clecl

l:n'irontnertt clearance by the sllIAA and copies of the clearance lefter ar;,
avaiiable with the l{aryana state Pollution control Boarcl & SEIAA. l}is shorrirJ
tre ;1qlvsfilttd wittrin 7 days frorn the date of issue of the clearance letter at lerst irlu'o ltlcal llewspapers that are rvidell, Circulated in the region ancl tle copy il1" tlie
sattrc sltoulcl be lbr'arcled to sEIAA llarya,a. A copy of E,virorrrn.ent i:learanci,.
ctrtttlitions shall also be put on pro.ject proponent,s rveb site for y:tiltliaalvareness.

lril all the utlter statutory clearances such as the approvals for storage or,tliesel tir.rrnrtrc chief'contrortrer of Lixplosiv"i, 
It:_g:u"ri*Lri, civir Avia,tio' i-iepartmeinr,I-trrest conserv'ation Act, l9ll0 ani wildlife (protection) Act, 1g72 etc.shall lro
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,blai,ecl' as Inav be applicatrlc, by Pro.iect proponent 1i.o,r the competent authorit\itrelbre the start otrninlng qr*ti,in.
lxilif I'hat the grant of this llci is issued from the environmentar angre onry, a,a croes,'t absor'e rhe pro.je.t propon"ni frorn the ;;;';;;,;;;ry obrigations prescribeciltu,rJcr an1' orher laii, ,i .,it;;i;;r'instr,,,n.r; l;"il,,...The sore ancr conrpre,reresponsibilit)" to colllpty rvittr the conclitions raiJ a"i* i, ail otrrer laws for *relirnc .eing in rorce, il,r i;iid;;. rno,,r,rv)u;,rfii;, proponent. A,y appearag'nit:st tltis en'ironnrental .l;;;";;; srrail lie ,"iti, iir.'r.rutionar cir.een rrit ruiar, *

[:i::':.*#,,|l,,i;,,ti;,,f "rlo ,roi, as prescribed uncrer sectic,n l6 of Nationat

Nr.iiif I'he rnellrodology ol. rnining shallNaji./llon,blc, sulrreme..rrrr ri,n,-,,*..r.11,:ll, 
as per orclers passed lry I_Ion,bleNti i'll lon'blc, Sirpreme Court fiorn ,irr* ,n'lt#".

l rivJ

Ix'if Distance .f mining to be maintairrecl fiorn pucca I-Iydrayric Structure/Bridges sha,r,e as per app.o,e,r-'mi"irs fi;6;j;.jl;;; ffi;;iI,ioEF & cc/court (irders.,-",,, 
3iIfilT,,il,,,l:1,:,il,i"l];o in,re river wilr rre actuar reprenishrnent or mining

lxt'iiiI An1' 31t't rl'ltich has been banned by ar*, authority *,iil be out of bounct of rnining.lriril 
,i[,,[.];:..,,|]i,.]il'"" shoulcl set the probabre reprenishnrent checkecr rr.orn the

lrrl I'lre prof ect proponent should intirr
rrtltlr.,rs ,,t.,.,j,r,,rr,,rrir.ati<_r,. rate to the Authority rvell before shifting their

I
'l

Chairrnan,
State Level Errvirolrnrent fnruact

As s ess r rr e, t A u t[ o ri ry, [Ir ry ;;;;, p;i,. i,'Ur, r.

l:rrdsr. Nri. SEIAA /I.t[./z}lgt IOT 2- Dated:. .... 29....8;:.!, l'E
,4. t:ol;.y of the atrove is fbrwarcled to the following:l, -l'lrc 

Additional Director 1ta O$ision), MoEF&CC, Gol, Inclra paryavaranIlhavan, Z,or bagh Roacl_Irlerv Delhi.
I

li[;:'::],::.:^Tnistry 
of Environment, Forests & climate change, ciovt

;:j::l]:,,:l':',:: 'o-'-:, 
sector 3 r-A, Dakshin Marg, chandigarrr

llte I'l'sltall ttot <listtrrb/clamage the position of stucrs in river bed ancr arso nclt t,(lir')age r'e'iver barrr<s a,d ,,",i";i;8;;;" th".ir". becr in any rnanner.

,lili;r,t:lJli;ch 
have beett banned bv any auth.ritylcourrs srrau nor be usetr rbr

il" ;::::,::: j]:" :1""srare 
pouuriou cont-r ;" ' 

;- ;;,,I#-o, ru,I'he Director General, I\4ines & Geolr:gy Departme .ryana, Chandigarh

^,, "., 
;l:i"-i,,T,l ff:lir:H*:: I:ffi 1,,,,.

il .
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 

समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 

पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 

सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 

तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 

लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 

और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 

जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 

मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 

के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 

(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 

िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 

अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 

तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 

संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 

अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 

(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 

अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 

वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 

गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    

14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 

following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1
st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 
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HARAYANA STATE POLLUTION CONTROL BOARD
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C)

(For Status you may visit Website of the Board- hspcb.gov.in)
                   
      Industry ID: 21YAM431666
      Application No: 16113178
      Application Date: 16-09-2021
      Application Form Updated on: 22-10-2021
                   

PART-A
                   

1. NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK
LETTERS)

Name of Industrial undertaking : SAHARANPUR MINES MANAGEMENT
SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District
Yamunanagar
,YAMUNANAGAR

Name of the promoter/ MD/Managing Partner with surname first

S.No. Name Designation Residential
Address

Email Id Mobile
Number

Owner Type

1 SUSHIL
KUMAR

Board of
director

VILLAGE
GANGAN
PUR,
TEHSIL
BARARA,
DISTRICT
YAMUNA
NAGAR

anshul.ma
ngla16@g
mail.com

90508000
87

DIRECTO
R

2. Address for communication  : Village Ganganpur, Tehsil Barara, District
A m b a l a   ,  B A R A R A ,
A M B A L A / H A R Y A N A ,  1 3 3 2 0 1

Telephone  : 00000-000000

Fax No.  : -

Pin Code  : 133201

Email Address  : anshul.mangla16@gmail.com

3. Constitution of the firm/ company  : Individual

4. Location  : JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District
Yamunanagar

Place/Town  :

District  : YAMUNANAGAR

State  : Haryana

5. Main items of manufacture/activity

Annexure-R18
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Sr. No. Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production
for which the
consent is
sought

1 BOULDER
GRAVEL
SAND

Metric
Tonnes/Da
y

1525 1525 1525 1525

6. Investment in fixed assets(Rs. In Lakhs)

(a) Land : 0.0

(b) Building : 0.0

(c) Plant and Machinery : 9.0E7

(d) Other fixed assets : 0.0

Total : 9.0E7

7. Power requirements(KW) :

8. Proposed Employment :

9. Estimated date of commencement of
production

: 30/09/2021
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PART-B
                   
                   
                   
                   
1.  DETAILS OF PRODUCTION AND PROCESS

1.1 (i)   list the main products which are proposed to be produced

Sr. No. Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production
for which the
consent is
sought

1 BOULDER
GRAVEL
SAND

Metric
Tonnes/Da
y

1525 1525 1525 1525

1.2 List all raw materials with the daily consumption at full production capacity

Name of the Raw-
material/Chemicals
used/to be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 BOULDER GRAVEL
SAND

1525 Metric Tonnes/Day

2.  Manufacturing Proceses involved : NO

3.  No. of person likely to work in unit :

4. Location

4.1 Where is it proposed to locate the unit(Indl
Area or otherwise)

:

4.2 If the site is situated in notified industrial
estate

:

a) Whether effluent collection,treatment &
disposal system has been provided by the
authority

: NO

b) Will the applicant utilize the system,if
provided

: NO

c) if not provided,details of proposed
arrangement for the treatment of effluent

:

4.3 If not located in Industrial Area then give
identification of nearest Residential
Area(such as village,town etc.

:

4.4 Total Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

: Total Land Area - , Buildup Area -

4.5 Area proposed to be developed :

4.6 If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding Distance(in meters) Description

Villages 2000 Village Jaidhar had
adjoining cillages
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4.7 Does the location satisfy the requirements
under Relevant Central/State Govt.
notifications on ecologically fragile area
etc.,if so give details?

: NO-It satisfies the requirements

4.8 Month and year of proposed commissioning
of the unit

: 30/09/2021

5. Average daily quantities of water to be consumed(inKl/d)

Sr. No. Source Type Source Name Quantity (KLD)

1 Tubewell WATER TANKER 36.0

Sr. No. Water Consumed For Quantity(KLD)

1 Others 36.0

6. WASTE WATER DISCHARGES(in kl/d)

6.1 Waste water discharge per day from

Sr. No. Source Name Quantity (KLD)

-----------------NIL-----------------

7. Proposed effluent Treatment scheme

Sr. No. Use Effluent
Generation(KLD)

Treatment
Arrangement
Status

Treatment Details

-----------------NIL-----------------

8. Stack/Source of emission

Sr. No. Stack Attached Height of above
ground level (in
mts.)

Height above top
of building (in
mts.)

Internal diameter
in (mts.)

-----------------NIL-----------------

9. Proposed Air Pollution Control System
 Give information on type and add detailed specifications

Air pollution control system
name

Status Detail specification

10. D.G Set Details

Sr. No. Capacity of D.G.
set in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above
roof level(in mts.)

Whether
canopy/acoustic
enclosure
provided/ to be
provided(please
define clearly)

1 62 20 1 Yes

11. Proposed method of handling and disposal of waste trapped by pollution arresting
equipment/hazardous waste

Incinerators
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DOCUMENTS ENCLOSED:	 

                   
    1.  manufacturing process involved

         2.  Manufacturing Process and Process flow chart

         3.  Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding

year. (capital investment coast should include the original cost of land building, plant & machinery without

depreciation but with upto date additions. The cost of land and building should be included in the capital investment

cost even if, it is on lease/rent/mortgage)

         4.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

         5.  Copy of resolution of Board / power of attorney.

         6.  Lease deed/ Rent Agreement / Collaboration deed.

         7.  Copy of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006.

(Such unit 18covered under EIA notification shall obtain environmental clearance first and then will apply for

Consent to Establish to the Board)

         8.  Fard Jamabandi or Intkal whichever is applicable / Allotment letter.

     

    9.  CompleteMachAttach       

    10.  EnvirImpactAttach       

                   
                   

** This is System Generated Form Signature not Required **

12. Declaration about awareness of the prescribed standards :-

 a. That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

 c. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.

PLACE: Haryana SIGNATURE:

DATE: 22/10/2021 NAME: SUSHIL KUMAR

DESIGNATION: DIRECTOR

ADDRESS: JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District Yamunanagar
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Executive Engineer
Wate r Serv ices D iv is i on
Dadupur, Haryana - 13SOO?
e- m a i I : rrrttw. h i d. gov. i n

No. 6qSE-6& nt7-M

To,

The Deputy
Yamuna Nagar

Dated lL n0t202t.

f rrra dfil* aifu q q{6qu1 FfrS fr lrd t raqa *.Subject:

Ref: -

zrrs $tn frar craro
rrrctr Ji.

and in accordance with t

Jaidhar who had filed CWP

Your office endst.
email on dated 06/1

361/DClComplaints dated 01ll0l}02l received by
1.

In this context, it is
representations against permitting

explained as under :-

Lbmitted that the issues raised by the applicants in their

y mining activities in the area are valid for the reasorLs

1. Dadupur Head Works exists i the vicinity of Village Jaidhar and therefore the are,a

around it has been notified as Area vide Gazette Notification No. 12038-10-

DP-S1/21 145 dated 21.12.1981 (copy enclosed). Section-7(I) ofThe punjab Scheduled

Roads & Controlled Area ictions of Unregulated Regulated Development A<;t

1963 (copy enclosed) states as

"No land within the area shall, except with the permission of the
Director, (and on ofsuch conversion charges as may be prescribed by the
Govt. from time to time) used for purposes other than those for which it wa:s
used on the date of publ
and no land within such

ion of the notification unde'r Subsection-l of Section-<t,
'ed area shall be usefor the purposes ofa charcoal

kiln, pottery kiln, brick-kiln or brick-field or for quarrying stone, bajri,
similar extractive or ancillary operation accept under
conditions of a license froru the Director on payment ctf

surkhi, kankar or.for ot,

such.fees and under such itions as may be prescribed"

2. With the construction of Power Plant, at Dadupul there exists the problem cf
seepage and water logging I .ing to heavy losses to the farmers of village Harewa &

o. 3614 of 2016 (Sahab Singh & Others V.s State of
Haryana) in the Hon'ble Hi Court of Punjab & Haryana at Chandigarh to alleviate

the problem of higher water at Dadupur Pond leading to underground seepage

which causes various prob i.e. water logging, damages to crops fields etc.

J. The water table in this area is high. As per report of the Hydrologist submitted t,r

Mining officer Yamuna vide his letter No. 326 dated 27.07.2016 the depth of
water Table below ground was 1.80 mtr. (copy enclosed) and the mining is

"fi ts qqq, Et Blil rIHr

&
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"E{ $ qErq, E{ qd qrqr
Executive Engineer
Water Seruices Div,ision
Dadupur, Haryana - 1?SOO3
e-mai I : www.hid.gov.i n

allowed up to 02 Mtr. the ground water level as per Gmette Notification of
Mining and Geology dated 27104/2015 (Copy enclosed)

WJC MLU which runs from

and therefore any mining acti

athnikund Barrage to Dadupur pond has sandy strala

in this area may adversely affect the stability of the
Channel and the bridges

area

it. Therefore no mining activities are advisable in this

Therefore, in view o the above, it is requested that no mining activities be
allowed in this area so as to sa rd the interests of I&Wt Deptt and to protect the
agricultural lands of the farmers high water table.

4.

DA/As above

CC: To the following for inforrnation necessary action please.

Superintending Engineer,
Mining Officer, Mines &

Circle Jagadhri
logy Department, Yamuna Nagar

Regional Officer, HSPCB, amuna Nagar
Sub Divisional Officer, W Services Sub Division, Tajewala w.r.t. his office
letter No. 1125/19-R dated 1 U10t2021

t,

U.0",
Executive !p6f4or,
Water S ervi ce-livi$on,
Dadupur

1.

2.
3.
4.
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,. llrtrytnn (jovcrrrrncrrl
trc;lurlrlrrnl o[ Mlncs urrd (iuotogv

Scrtur. I 7. Ctrrtrrttignrh

. .ll is hcrcby ,totilicd for rhe irrforr
rnrnor mincral I'rom nrincs of lhc district o
Thc c-Aucrion wiil hc hckl on tOrcfl iOir
&m to 11.06.20tS t2:00 Noon exfends
puriciptrion in rhc onlinc c-Auction arc as

D[.IG/H Y/c Auct ion/yN lV20 I S/2 I S0

A.

B. The intending bidders before

Thc bids shall be madc onlinc on

crcate their

C.

ation of thc Ccnclal puhlic that mining conlracts for cxtracrion ofl'umunnn&gur will trc grantcd tlrr.riugh lhc process of e-Auctlon.

,1,, *11L:: ::in .!o: :1. r," 
-*,r,,ii.o' i/"*-iiro.rn, 5 oe:n)

2?'h ,\pril, 2ttt.l

te 
.nrrxtmurn up to 3.00 pM. Thc l;;;;;;;ffi;;;:"i;;

nder;

e-procurcllrcnt wcbsitc hllpsll/hlryanaeprocurcment.gov, in

cipation in rhe e- auclion/. bidcling process will be required rol$ . 
unl ohtain u.ser-iO I iasswoia 

'on ",i,. 
wchsire(lf already created u.o o..nunr, rNr ffi""ds ro bc skipped).

ng paniciparion in e-Auction o[ rnines/Lrock please visir rhe
For necessary insfuctions
aforemcntioned website and cllck the available link ,,How to....'ar the Homc pag!.

After getting the user accowr
documents (in pDF format irot
carnest money(EMD) and
0910612015 05:00 pM anyime

(i) "No Ducs Certificate', iom the authorised officer or an affidavit sworn before any
Magistrate to the eff'eat no amount ofcontract money, royalty, dead rent or surface rent
is due in respect of any
earliet or in respect of
members;

ining lease/mining contract or mineral concession held by him
y mineral concession cunently held try him or his family

( ii)

(iii)

(iv)

Copy of the Partnership deed or Article of Association (in case of company), or
affidavit (in case of solc ):

A copy of authority let
Directors (BoD) of the

by the Partnership Firms or Copy of resolution of the Board of
ny in favour of the person who shall be offering rhe bids

online for such intending

Earnest Money equal to I

to be made, rounded by an

time i.e up to 09.06.2015

of the reserve price of the mining area./site for which bid has

nt of Rs. I0,000/-, through online payment in due course ot

05:00 PM. In case the intendr:d bidder fails to pay online

EMD fee under rhe sti ted time frame will not be allou'ed to enter in e-Auction of

mine(s)/ block(s). The

througli RTGS / NEFr
t for EMD fee can be made by eligible bidders online

OTC. @ Payment Guidelines under

The intended must remit the funds at least T+1 working day (Transaction

day + Ome day) in advance

The payrnent shall be

challan to be

https

(v) Details of the bidding :y in case of requirement of refund of EMD (a) Refund

lroun, No, (c) IFSC coOe of the Bank' Nots Please cross

mitted online before saving the same as lhe information inAccount Name (b) Refund

check the information to be

non editable.

The Bidders shall have to

secure electronic Payment

Fee of Rs.l000/' onlinc by using the service of

secure electronic payments gateway is an onttnee-Service

ated,..the prospective/ intending bidders shall upload following
rcceding limit of l0 MB for individual document; along wit[
vice fee in order to participate in the e-Auction latJst by
the publication of this documenr:

(vi)
y. The
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The Punjab Scheduled Roads

Received the assent of the Pre
Published in the Punjab Gove
j\th November, 1963)

7. Prohibition on use of land in
area shall, except with the
conversion charges as may be

for purposes other than those for
notification under sub-section ( I )
shall be used for the purposes of
bricks field or for q
ancillary operation
the Director on pa of such

[Provided that fee of charge
recoverable as the

t(lA) Local
exempted from ngali
Urban Areas Act, 1975, and
to pay conversion
Section 8 of this
(2) The renewal of Iicences
as may be prescri

[7A. Power of
restrictions or cond

in exceptional ci

[Provided that fee
recoverable as the

charge leviab

[(1A) Local authori
exempted from ing a licence
Urban Areas Act, 1 5, and
to pay conversion
Section 8 of this
(2) The renewal of
as may be prescri

xation. -

Controlled, Areas Restriction of Unregulated
Act, 1963

Act No. 41 of 1963)

Last Ut 6th July, 2020 [hl628l

of hdia on the 22nd November, 1963 and first
Gazette (Extraordinary, Legislative Supplement,

trolled areas. - (1) No land within the conffolled
ission of the Director, [and on payment of such

by the Government from time to time] be used

ich it was used on the date of publication of the

Section 4, and no land within such controlled area

charcoal-kiln, pottery kiln, lime-kiln, brick-kiln or
ing stone, {ri, surkhi, kankar or for other similar extractive or

under r in accordance with the conditions of a licence from
and under such conditions as may be prescribed :

le, if not paid within the specified period, shall be

of land
firms and of Government, colonisers and persons

under the Haryana Development and Regulation of
ities involved in land development will also be liable

but shall be exempt from making an application under

in so far

be made [after three years] on payment of such fbes

Government may, in public interest, rela< any

they relate to land use prescribed in controlled area

I
if not paid within the specified period, shall be

of land venue.]
firms and ngs of Government, colonisers and personsi

the Haryana Development and Regulation of

but they
involved in land development will also be liable
I be exempt from making an application under

licences be made [after three years] on payment of such lbes
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I
ErI'ITACT FROM HARYANA GOVT..

rIARY

TOWN AND COU

No. 12038-10 DIr-81/21145-ln exerc
of the I'unjab Scheduled Roads and
1963 and alt other powers enabling him,
around Dadu Pur Head works at village
in the Scheduled given below and shown
purposes of the said Act, namely:-

Schedule of boundaries for the
Dadu Pur Cantt., Tehsil Jag4dhri, Distt. A
21 August, 1981.

North: Starting from Point'A', i.e. the
moving towards East along the No
23,24 and 25 of village Jaidhar up t<

Eash Thence moving towards South-East
boundary of Rect. No. 33, Eastem
Northern boundary of Rect. No. 16
corner of Rect. No.15, thence movin
No. 15 and 79 of village Tapu Jai
point'D' the South- Eastern con
Sourth-West along the Sggrthern
boundary of Rect. No. 28 and 24 of
Sourtern boundary of Rect. No. 24

upto point'E', i.e., the South Eastem
South: Thence moving from point'E'

33,32 and 31 of village Khadri upto
Wesh Thence moving fron point'F'

17, Southern boundary of Rect. No. 1

Cantt, and Southern boundary of .

boundary of Rect. No. 5, of village
Rect.no. 5 of village Bhagwanpur,
No, 5 of village Bhagwanpur, W
Western boundary of Rect. No. 99, 91
'H', i,e. the North-West corner Recr

North-East along the Northern bou
Northern boundary of Rect. No. 43
No. 20 of village Balachaur, Thence
22 of, village Sherpur upto point'A' i.

I

'l'hc

;42., DATED TI{E Ig ,ANUARY, 1982
NA COVERNMENT

RY PLANNINC DEPARTMENT

Notification
1tl' Dccce nrbcr, lggi

of the powers conferred by sub-section (i)(b) of section 4
led Areas Restriction of Unregulated Development Act,

he coverrror of Haryana is priased to decraie the area
du Pur Cantt., TehsilJagadhri, Distt. Ambala as specified
the plan appended hereto, to be a controlled area for the

SCHEDULE
Ied Area around Dadu Pur Head works at village
to be read with drawing No. DTP (A) 2336/BL dated

Western corner of Rec. no.22 of village Sherpur, thence
ern boundaries of Rect. No. 22 of village Sherpur, 22,

point'B', the North-Eastern comer of Rect. No. 25.
along the Eastern boundary of Rect. No. 25, Northern
boundary of Rect, No. 33 and 41 of village Jairlhar,

village Tapu Jaidhar upto Point 'C', i.e., North-Eastern
towards South along ttre Eastem boundaries of Rect.
; Rect. No, 1, 7,9,78 and 2'l of village Nandgarh upto
of Rect.no 2L, thence moving from point 'D' torarards

of Rect. No. 21 of village Nandgarh and Eastem
ge Nandgarh and Khadri respectively. Then along the

Eastern boundary of llect. No. 35 of village'Khadri
r of Rect. No,35.

West along the Southenr boundary of Rect .no. 3li, 34,

int'F'.
North-West along the Westem boundary of Rect. No.
Western boundary of Rect. No. 12 of village of DarJpur
t. No. 9, Western boundary Rect. No. 9, Southem

anpur upto point 'C',i.e., the South-West corner of
towards North along the Western boundary of lllect.

boundary of Rect. No.22 and 19 of village Khannran,

78 and 70, Northern boundary of Rect. No.70 upto proint

No. 70 of village Balachaur, thence moving towards

ry of Rect. No.70,Western boundary of Rect. No.49, 43,

village Balachaur, Northem Westem boundary of Ilect.

s North along the Vl'estern boundary of Rect. No.

. the point of start.

A.K. SINHA,
Special Secretary to Government, Haryana,

Town and Courrtry Planning Department'

135



Annexure-R20136



CWP-1010-2018 (O&M) 1

IN THE HIGH COURT OF PUNJAB AND HARYANA AT 
CHANDIGARH

CWP-1010-2018 (O&M)

Date of decision :  14.01.2020

Sajjan Singh   ....Petitioner

V/s
State of Haryana & ors. ....Respondents

CORAM: HON'BLE MR. JUSTICE RAJAN GUPTA
HON'BLE MR. JUSTICE KARAMJIT SINGH 

Present: Mr. Shailendra Jain, Sr. Advocate with 
Mr. Sidharath Goyal, Advocate for the petitioner. 
Mr. Ankur Mittal, Addl. A.G. Haryana. 
Mr. Abhay Gupta, Advocate for 
Mr. Amar Vivek, Advocate for respondent no. 3. 
 Mr. Balkar Singh, Advocate and 
Mr. Anshul Mangla, Advocate for the respondents no. 4 to 6. 

RAJAN GUPTA J.  (ORAL)

With  the  consent  of  learned  counsel,  main  case  is  taken  up  for 

hearing today itself. 

During the course of hearing, Mr. Jain, learned senior counsel for the 

petitioner  submits  that  petitioner  shall  be  satisfied  if  a  direction  be  given  to 

respondent  no.  1 to look into the entire matter in view of  certain reports  that 

companies i.e. respondents no. 4 & 5 have dubious background.  According to 

him, while awarding the mining contract all these aspects need to be considered by 

the concerned authority.  

Learned State counsel, on the other hand, submits that contract was 

awarded after conducting an open auction in which respondents no. 4 & 5 were 

successful.   He,  however,  submits  that  State  has  no objection to  consider  the 

matter in light of contentions made by the petitioner and the materials on record. 

1 of 2
::: Downloaded on - 22-11-2022 15:21:24 :::
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CWP-1010-2018 (O&M) 2

In view of above, present petition is disposed off with the direction 

that State of Haryana may look into the matter and pass a speaking order at the 

earliest but not later than three months from today.  

Till then interim order dated 16.02.2018 passed by this court would 

continue to operate.  

As the main petition has been disposed off, no order needs to be 

passed in the accompanying application(s). 

(RAJAN GUPTA)
         JUDGE

January 14, 2020 (KARAMJIT SINGH)
Ajay           JUDGE

Whether speaking/reasoned: Yes/No

Whether reportable: Yes/No

2 of 2
::: Downloaded on - 22-11-2022 15:21:24 :::
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HARYANA STATE POLLUTION CONTROL BOARD
 

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137
Email:- hspcbroyr@gmail.com

 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED

       JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District

Yamunanagar

       YAMUNANAGAR

       135003

 
Sub. : Grant of consent to Establish to M/s SAHARANPUR MINES
MANAGEMENT SERVICES PRIVATE LIMITED
               Please refer to your application no. 16113178 received on dated 2021-09-16 in
regional office Yamuna Nagar.
With reference to your above application for consent to establish,M/s SAHARANPUR MINES
MANAGEMENT SERVICES PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  313100421YAMCTE16113178 Dated:25/10/2021

Consent Under  AIR/WATER

Period of consent  25/10/2021 - 24/10/2026

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  9.0E7

Total Land Area (Sq.
meter)

 156000.0

Total Builtup Area (Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Permissible Domestic Effluent Parameters

1. NA

Permissible Trade Effluent Parameters

1. NA

Number of stacks  1

Annexure-R27164



                   
 

Regional Officer, Yamuna Nagar 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

Height of stack

1. NA

Permissible Emission parameters

1. SPM 100 mg/m3

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. NA

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 1 KL/Day i.e
0KL/Day for Trade Effluent, 0 KL/Day for Cooling, 1 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

165



11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :
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Regional Officer, Yamuna Nagar 

Haryana State Pollution Control Board. 

 1. Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA
vs MoEF & CC.
2. Unit will obtain the prior CTO before operation of the mines.
3. Unit if found involved in illegal mining CTE so granted will be revoked.
4. Unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other
court.
5. The CTE is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.
6. Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.
7. Unit will submit the details of permission from CGWA if withdrawing ground water.
8. The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.
9. The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.
10. Unit will comply with the traffic management plan.
11. Unit will do the sufficient no. of plantation as per commitment in EC.
12. Unit will provide the sufficient no. of sprinklers system and will maintain the same to for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.
13. Unit will comply the various conditions of Environment Clearance.
14. Unit will be liable for Environmental Compensation for any kind of Environment
Violation/Damage and non compliance of various conditions of Environment Clearance or CTE
granted.
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11/22/22, 1:41 PM Note History

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/16113178 1/3

Application Details   Print

From :   M/s SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED (21YAM431666)

No :   16113178 Date :   16/09/2021 17:00:12
Sub :   Application For - CTE / Air/Water / new

Activity: Forward   

Description

Activity: Verification  

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
21/09/2021 12:01:

Forwarded To:
AEE

Activity: Forward   

Description

SCN may be issued to unit for following observations-
1 Correct the address details in the Application form.
2 Not submitted proo
submission of application to Forest department.
 3 Not submitted compliance report of EC Conditions.
 4 Not submitted copies
speaking order passed as per oder of Hon'ble High Court in CWP No. 1010 of 2018.
5 Not submitted Site Plan & Layout plan.
6 
submitted Undertaking as per Annexure - A7
7 Not submitted latest order dated 13.09.2021 passed by Director , Mines.

Note By:
Kuldeep Singh 

Date Time:
24/09/2021 13:07:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
 View SCN (NOC) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
24/09/2021 15:34:

Forwarded To:
AEE

Activity: Forward   

Description

SCN for reminder may be issued please
Note By:
Kuldeep Singh 

Date Time:
03/10/2021 14:02:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
 View SCN (NOC) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
11/10/2021 11:51:2

Forwarded To:
AEE

Activity: Forward   

Description

The Executive Engineer Water Services Division, Dadupur
 Vide no. 6958-62/117-M dated 12.10.2021
 Submitted that
 "With 
construction of Bhoruka Power Plant at Dadupur there exists the problem of seepage and water logging leading to heavy losses to 
farmers of village Harewa & Jaidhar who had filed CWP No. 3614 of 2016 (Sahab Singh & Others Vs State of Haryana ) in the Hon
High Court of Punjab & Haryana at Chandigarh to alleviate the problem of higher water level at Dadupur pond leading to undergro
seepage which causes various problems i.e. water logging, damages to crops fields etc.
The water table in this area is very high, As 
report of the Hydrologist submitted to mining officer Yamuna nagar vide this letter no. 326 dated 27.07.2016 the depth of water ta
below ground level was 1.80 mtr. (copy enclosed) and the mining is allowed up to 02 mtr. Above the ground water level as per Gaz
Notification of mining and geology department dated 27.04.2015.
WJC MLU which runs from Hatnikund Barrage to Dadupur pond 
sandy strata and therefore any mining activity in this area may adversely affect.
SCN may be issued to Unit to clarify the position
Attached Letter: Letter Attached By Officials

Annexure-R28168
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https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/16113178 2/3

View Letter

Note By:
Kuldeep Singh 

Date Time:
13/10/2021 16:32:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
13/10/2021 16:34:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
 View SCN (NOC) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
14/10/2021 10:51:5

Forwarded To:
AEE

Activity: Forward   
View Document

Description

The reply of show cause notice issued on 24.09.2021
 1.	 Address in Application corrected.
 2.	 Proof of submission in forest alre
submitted in hard copy in your office.
3.	Unit is yet to be in operation and we undertake that we will comply with all condition of EC
Copy of speaking order submitted in hard copy in your office. 5.	It’s a mining activity and so no layout plan of machinery is available
no fixed machinery is involved.
6.	Copy of undertaking is enclosed.
7.	Director orders submitted in hard copy in your office.
The repl
show cause notice issued on 14.10.2021
We have already submitted reply in hard copy in your office
So you are hereby requested
grant the CTE at the earliest

Note By:
21YAM431666
(Ind

Date Time:
22/10/2021 19:14:4

Forwarded To:
AEE

Activity: Forward   

Description

The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is further submitted that 
operation of said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. Further vide decision da
14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of haryana to pass speak
orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders dated 13.09.2021 passed 
speaking orders and allowed the mining. The detailed recommendation is enclosed. The unit has submitted the desired documents
per policy of the board so CTE may be granted with the terms and conditions referred in the detailed report.

Attached Letter:
Letter Attached By Officials

View Letter

Activity: Verification Closed
   |
View Verification Report
  |

Description

Note By:
Kuldeep Singh 

Date Time:
22/10/2021 21:16:

Forwarded To:
Regional Officer

Activity: Forward   

Description

The detailed report may be referred in the note history of the field officer dated 22.10.2021. The unit is a mining outside River 
unit. The unit has obtained Environment Clearance from SEIAA. It is further submitted that the operation of said mines was sta
from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. Further vide decision dated 14.01.2020 in the said ma
Hon'ble High Court disposed of the matter with the directions to the state of haryana to pass speaking orders and till then stay ord
will remain in force. The State of haryana(mining department) vide orders dated 13.09.2021 passed the speaking orders and allow
the mining. Case is fit for grant of CTE and unit submitted the desired documents as per policy of the board. The unit has submitted 
desired documents as per policy of the board so CTE may be granted with the terms and conditions referred in the detailed rep
(report enclosed as per the note history of field officer dt. 22.10.2021).

Note By:
Nirmal Kasyap (Regional O

Date Time:
22/10/2021 21:19:

169

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=16113178&docName=attachLetter&docType=doc&verValue=0
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=16113178&docName=attachLetter&docType=doc&verValue=1
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/downLoadingCertificateForScnNoc/16113178?versionValue1=0&appFileInst=16989322
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewFileClarification?appliLoc=16113178&docName=Clarification&docType=pdf&verValue=0
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=16113178&docName=attachLetter&docType=doc&verValue=2
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/popInspectionReportShowCTE/16113178


11/22/22, 1:41 PM Note History

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/16113178 3/3

Forwarded To:
EE HEPC

Activity: Forward   

Approval/Refusal Status: Approved

Description

Note By:
Vinay Gautam (EE H

Date Time:
23/10/2021 07:57:2

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Close After Approval

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
25/10/2021 16:04:

Forwarded To:
Regional Officer
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Application Form Updated on: 29-10-2021
HARAYANA STATE POLLUTION CONTROL BOARD

C-11,SECTOR-6 PANCHKULA
Ph.2577870-73 Fax:01722581201-02

                   
      From: Industry ID-21YAM431666
                   

                   M/s. SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED
                         JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District Yamunanagar
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 25/10/2021 to 30/09/2022 Application
                   No. 17349612 dated 26-10-2021
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : SUSHIL KUMAR

Designation  : DIRECTOR

Office Address  :

Telephone/Fax and  : -,-

Email Address of the applicant  :

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : SAHARANPUR MINES MANAGEMENT
SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District
Yamunanagar
-
0000-00000

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :

Annexure-R29171



3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter connected with Pollution Control and Hazardous Waste Disposal.

S.No. Name Designation Residential
Address

Email Id Mobile
Number

Owner Type

1 SUSHIL
KUMAR

Board of
director

VILLAGE
GANGAN
PUR,
TEHSIL
BARARA,
DISTRICT
YAMUNA
NAGAR

anshul.ma
ngla16@g
mail.com

90508000
87

DIRECTO
R

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : U14220UP2008PTC034927, 01/01/2021

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 900.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

1 Villages 2000 Village Jaidhar had
adjoining cillages

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 : It satisfies the requirements

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  :
Built-up Area :

10. Month and year of proposed commissioning
of the unit.

 : 30/09/2021

11. Number of workers and office staff.  :

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES
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13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 Boulder,
Gravel and
Sand (BGS)

Metric
Tonnes/Day

1533.33 1533.33 1533.33 1533.33

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 NA Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 Boulder, Gravel and
Sand (BGS)

1533.3 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 :

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 11.5

2 Process and wash 24.5

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
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Sr.
No.

Source Type Source Name Quantity (KLD)

1 Tubewell WATER TANKER 36.0

18. Water Treatment Details  :

Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Any Other
Plantation

10.0 No

2 Domestic Effluent
11.5

11.5 Yes Sewer

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Any Other
Plantation

0.0 0.0 0.0 Others

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

1 Any
Other
Plantati
on

Nickel 0 0 mg/l 26/10/2021 0 NA

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

22. Details of Stack
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Stacks Numbers :

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Size in
meters

Gas quantity Nm^3/hr:

Gas Temperature 'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 62 20 1 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

-----------------NIL-----------------

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 :

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 :

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 :

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 :

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 :

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 :

36. Any other additional information that the
applicant desires to give.

 :

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Declaration for auto renewal of CTO on prescribed performa       

    2.  Any other document 2       

    3.  Any other document 1       

    4.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    5.  CompleteMachAttach       

    6.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   SUSHIL KUMAR
Designation   DIRECTOR

    DOCUMENTS ENCLOSED:
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED
                JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District
Yamunanagar

                                                                                    
Subject: Grant of consent to operate to M/s SAHARANPUR MINES MANAGEMENT
SERVICES PRIVATE LIMITED.
              Please refer to your application no. 17349612 received on dated 2021-10-26 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED is
here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313100421YAMCTO17349612 Dated:30/10/2021

Consent Under  BOTH

Period of consent  30/10/2021 - 30/09/2022

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  900.0

Total Land Area(Sq.
meter)

 156000.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 100 mg/m3

Product Details
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any

1 .  B O U L D E R
G R A V E L  S A N D

1525 Metric Tonnes/day

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

BOULDER GRAVEL
SAND

1525 Metric Tonnes/Day
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH
BAGGA vs MoEF & CC.
2 Unit if found involved in illegal mining CTO so granted will be revoked .
3 Unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other
court.
4 Unit will run and maintain the APCM & green belt.
5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.
6 Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.
7 Unit will submit the details of permission from CGWA if withdrawing ground water.
8 The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.
9 The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.
10 Unit will comply with the traffic management plan.
11 Unit will do the sufficient no. of plantation as per commitment in EC.
12 Unit will provide the sufficient no. of sprinklers system and will maintain the same to for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.
13 Unit will comply the various conditions of Environment Clearance.
14 Unit will be liable for Environmental Compensation for any kind of Environment
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Violation/Damage and non compliance of various conditions of Environment Clearance or
CTE/CTO granted.
15 Unit will submit AR within 03 months.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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11/22/22, 1:45 PM Note History

https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/openApplicationDetails/17349612 1/5

Application Details   Print

From :   M/s SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED (21YAM431666)

No :   17349612 Date :   26/10/2021 10:26:25
Sub :   Application For - CTO / both / new

Activity: Forward   

Description

Activity: Verification  

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
26/10/2021 10:51:3

Forwarded To:
AEE

Activity: Forward   

Description

Unit had applied 1st time for CTO necessary Permission for Inspection may be granted
Note By:
Kuldeep Singh 

Date Time:
27/10/2021 15:45:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Clarification (Send To Industry)   
|   Reminder
   |   
   |   

Number of Days 07

Description

Deposit CTO fees.
Note By:
Nirmal Kasyap (Regional O

Date Time:
28/10/2021 17:44:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Permission granted.
Note By:
Nirmal Kasyap (Regional O

Date Time:
28/10/2021 17:45:

Forwarded To:
AEE

Activity: Forward   

Description

SCN may be issued to unit to submit CTO Fees.
Note By:
Kuldeep Singh 

Date Time:
28/10/2021 18:44:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
  View SCN (both) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
29/10/2021 12:29:4

Forwarded To:
AEE

Activity: Forward   
View Document

Description

Respected Sir,
We have made two transection of 197000/- each by online mode and balance amount Demand Draft (Copy enclos
Submitted at you good office.

Annexure-R31182
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Note By:
21YAM431666
(Ind

Date Time:
29/10/2021 13:39:4

Forwarded To:
AEE

Activity: Forward   

Description

correct the cost detail in the application form
Note By:
Kuldeep Singh 

Date Time:
29/10/2021 14:14:4

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Show Cause (Send To Industry)   
|   Reminder
   |   
   |   
  View SCN (both) For Refusal 

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
29/10/2021 14:16:

Forwarded To:
AEE

Activity: Forward   

Description

Respected Sir,
Cost Corrected.
Note By:
21YAM431666
(Ind

Date Time:
29/10/2021 14:19:

Forwarded To:
AEE

Activity: Forward   

Description

Unit had obtained CTE from the board vide no HSPCB/Consent/ : 313100421YAMCTE16113178 Dated:25/10/2021. Now the unit 
applied for first CTO and submitted the CTO fees of Rs. 5 Lac (3.94 Lacs online and 1.06 Lac through DD vide no. 000246
29.10.2021. The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is furt
submitted that the operation of said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. Furt
vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of hary
to pass speaking orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders da
13.09.2021 passed the speaking orders and allowed the mining. In view of above if agreed it is proposed that CTO may be grante
the unit for the period 29.10.2021 to 30.09.2022 with the following terms and condition :-
1 Unit will comply the Order of NGT, N
Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SIN
BAGGA vs MoEF & CC. 2 Unit if found involved in illegal mining CTO so granted will be revoked .
3 Unit will abide the directions/ ord
of Hon’ble Supreme court /High Court/NGT/any other court. 4 Unit will run and maintain the APCM & green belt. 5 The CTO is gran
under Water Act 1974/ Air Act 1981 and if any violation reported against the unit at any stage, the closure action as per provision
section 33 A of Water Act 1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit apart f
prosecution against the unit and its partners/ proprietor/ stake holders /responsible person and unit will also be liable to pay 
Environmental Compensation for the damage caused to the Environment because the act of omission and commission by the uni
Unit will implement the Environment Management plan and will submit the recurring cost involved as per EC Condition and will a
submit the detail of 5 persons engaged for implementation of Environment Management Plan. 8 Unit will submit the details
permission from CGWA if withdrawing ground water. 9 The mining operation shall be restricted to above ground water table an
should not intersect with ground water table. 10 The mineral transportation shall be carried out through covered trucks only and 
vehicles carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used. 11 Unit will comply with 
traffic management plan. 12 Unit will do the sufficient no. of plantation as per commitment in EC. 13 Unit will provide the sufficient 
of sprinklers system and will maintain the same to for dust suppression and unit will also provide dedicated vehicles/tankers for wa
sprinkling. 14 Unit will comply the various conditions of Environment Clearance.
15 Unit will be liable for Environmental Compensa
for any kind of Environment Violation/Damage and non compliance of various conditions of Environment Clearance or CTE/CTO gran
16 Unit will submit AR within 03 months.
Activity: Verification Closed
   |
View Verification Report
  |

Description

Note By:
Kuldeep Singh 

Date Time:
29/10/2021 14:41:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Attach the inspection report
Note By:
Nirmal Kasyap (Regional O
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Date Time:
29/10/2021 14:43:

Forwarded To:
AEE

Activity: Forward   

Description

Inspection report is attached.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
29/10/2021 14:49:

Forwarded To:
AEE

Activity: Forward   

Description

Inspection report is attached.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
29/10/2021 14:50:4

Forwarded To:
Regional Officer

Activity: Forward   

Description

Unit had obtained CTE from the board vide no HSPCB/Consent/ : 313100421YAMCTE16113178 Dated:25/10/2021. Now the unit 
applied for first CTO and submitted the CTO fees of Rs. 5 Lac (3.94 Lacs online and 1.06 Lac through DD vide no. 000246
29.10.2021. The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is furt
submitted that the operation of said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. Furt
vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of hary
to pass speaking orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders da
13.09.2021 passed the speaking orders and allowed the mining. The unit has submitted the desired documents as per policy of 
board. The case is fit for grant. In view of above it is proposed that CTO may be granted to the unit for the period 29.10.2021
30.09.2022 with the following terms and condition :- 1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.201
06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC. 2 Un
found involved in illegal mining CTO so granted will be revoked . 3 Unit will abide the directions/ orders of Hon’ble Supreme court /H
Court/NGT/any other court. 4 Unit will run and maintain the APCM & green belt. 5 The CTO is granted under Water Act 1974/ Air 
1981 and if any violation reported against the unit at any stage, the closure action as per provisions of section 33 A of Water Act 1
or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit apart from prosecution against the unit and
partners/ proprietor/ stake holders /responsible person and unit will also be liable to pay the Environmental Compensation for 
damage caused to the Environment because the act of omission and commission by the unit. 6 Unit will implement the Environm
Management plan and will submit the recurring cost involved as per EC Condition and will also submit the detail of 5 persons enga
for implementation of Environment Management Plan. 8 Unit will submit the details of permission from CGWA if withdrawing gro
water. 9 The mining operation shall be restricted to above ground water table and it should not intersect with ground water table
The mineral transportation shall be carried out through covered trucks only and the vehicles carrying the mineral shall not
overloaded. Wheel washing facility should be installed and used. 11 Unit will comply with the traffic management plan. 12 Unit wil
the sufficient no. of plantation as per commitment in EC. 13 Unit will provide the sufficient no. of sprinklers system and will main
the same to for dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling. 14 Unit will comply 
various conditions of Environment Clearance. 15 Unit will be liable for Environmental Compensation for any kind of Environm
Violation/Damage and non compliance of various conditions of Environment Clearance or CTE/CTO granted. 16 Unit will submit
within 03 months.

Note By:
Nirmal Kasyap (Regional O

Date Time:
29/10/2021 14:57:4

Forwarded To:
EE HEPC

Activity: Forward   

Description

Pl. submit report about compliance of all the conditions of CTE and EC verified at site.
Note By:
Vinay Gautam (EE H

Date Time:
29/10/2021 16:47:4

Forwarded To:
Regional Officer

Activity: Forward   

Description

Note By:
Nirmal Kasyap (Regional O
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Date Time:
29/10/2021 17:06:

Forwarded To:
AEE

Activity: Forward   

Description

Unit has submitted the desired documents regarding compliance of conditions of CTE and EC.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
30/10/2021 14:09:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Unit has submitted the desired documents attached in the note history of AEE dated 30.10.2021 regarding compliance of condition
CTE and EC.

Note By:
Nirmal Kasyap (Regional O

Date Time:
30/10/2021 14:15:

Forwarded To:
EE HEPC

Activity: Forward   

Description

FO is requested to submit report about compliance of all the conditions of CTE and EC verified at site.
Note By:
Vinay Gautam (EE H

Date Time:
30/10/2021 15:52:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
30/10/2021 17:02:4

Forwarded To:
AEE

Activity: Forward   

Description

The unit has made agreement with the Dr. Vipin Sharma for occupational health services. Unit had submitted the Traffic Managem
Plan and also provided toilet facility at site. Unit had also hired water tanker for the sprinkling purpose. Unit had also done the t
plantation at the site. Unit has complied with CTE and EC conditions. The photographs of site at the time of inspection are attac
.The case is resubmitted for approval please.

Attached Letter:
Letter Attached By Officials

View Letter

Note By:
Kuldeep Singh 

Date Time:
30/10/2021 17:05:

Forwarded To:
Regional Officer

Activity: Forward   

Description

The case is resubmitted for approval please.
Note By:
Nirmal Kasyap (Regional O

Date Time:
30/10/2021 17:09:

Forwarded To:
EE HEPC

Activity: Forward   

Description

Approved for grant as recommended by RO
Note By:
Vinay Gautam (EE H

Date Time:
30/10/2021 17:54:

Forwarded To:
Regional Officer
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Activity: Forward   

Approval/Refusal Status: Approved

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
30/10/2021 18:30:

Forwarded To:
Regional Officer

Activity: Forward   

Description

Activity: Close After Approval

Description

Note By:
Nirmal Kasyap (Regional O

Date Time:
30/10/2021 18:30:

Forwarded To:
Regional Officer
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Reglonal office, Yamuna Nagar Reglon
Haryana State Pollutlon Control Board

S.C.o. No- 131,Scctor -17, HUDA,Jagacdharl, Yamuna Nagar
Website- wWW.hspcb.gov,ln E-Mall- hspcbroyr@gmall.com

Contoct No. 01732-268137,237840
****

Dalod:2.4 07/2022
No. HSPCBYR/2022/ fo71-72
To

1. The Deputy Commissioner,
Yamuna Nagar.

2. The Superintendent of Police,
Yamuna Nagar

Original Application No. 306/2022 titled as Harbans Singh Vs State ofHaryana & Ors pending before Hon'ble NGT, Now Delhi.

Sub:

In this connection, please refer to the NGT order OA No. 306/2022 titled as
Harbans Singh Vs State of Haryana & Ors. (Copy Enclosed). The Hon'ble NGT in OA No.
30a/2022 has passed following directions:

"4. The averments made in the petition raise substantial questions relating toenvironment arising out of the implementation of the enactments specified inSchedule-I to the National Green Tribunal Act, 2010 and validity of miningleases allegedly granted in violation of the environmental norms, notifications,rules and regulations.

5. Let notice be issued to Respondents requiring them to file replies specificaliyresponding to all material averments made in the application within two months.the appicant is directed to take requISite steps for service of nolices on therespondents and fle his atidavit regarding the same by email at judicial-ngt@gov.in.

6. In the meanwhile no mining activities be allowed in the mining sites inquestion in villages Jhaidhar & Mandewala respectively and DeputyCom.issioner and Superintendent of Police, Yamuna Nagar shall takerequisite steps for ensuring prevention of any illegal mining.

7. List the matter for further consideration on 28.07.2022.

8. A copy of this order, along with a copy of the application and its annexures
be forwarded to the Deputy Commissioner and Superintendent of Police,
Yamuna Nagar by e-malil for compliance."

The next date in the matter is 30.08.2022.

Submitted for information & necessary action please.

DA: as above.

tASSiOS
Regionanofficer
Yamuna Nagaranvec

29 1r22
SupennDay

N9..

uaet

MUN

Nagat
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Fite No.HSPCB-180001/142/2022-Reglon
YamunaNagar-HSPCB

o Regional Office, Yamuna Nagar Reglon
Haryana State Pollution Control Board

S.c.o. No- 131,Sector -17, HUDA,Jagadhari, Yarnuna lagarWebsite- www.hspcb.gov.in E-Mail- hspcbroyr@gmail.cOrn
Contact No. 01732-268137, 237840

MOSTURGENT

To

M/s Saharanpur Mines Management Services Pvt. Ltd.,

Village Mandewala, Tehsil Chhachhrauli,
Mandewala Block/ YNR B-38,
District Yamuna Nagar.

Subject: Directions to immediate stop the mining in view of orders

dated 06.05.2022 issued by Hon'ble NGT in OA No. 306/2022 titted as

Harbans Singh Vs State of Haryana & Ors pending before Hon'ble

NGT, New Delhi.

In this connection, it is informed that a complaint has been filed by Sh.

Harbans Singh before the National Green Tribunal, Principal Bench at New Delhi

vide OA No. 306 of 2022 titled as Harbans Singh Vs State of Haryana & Ors against

your unit. The Hon'ble NGT has passed an order dated 06.05.2022. Whereas

directions has been passed. The relevant portion of the order is re-produced as

under

4. The averment made in the petition raise substantial questions

relating to environment arising out or the implementation of the

enactments specified in Schedule- to the National Green iribunal

Act, 2010 and validity or mining leases allegedly granted in

violation or the environmental norms, notincations, rules and

regulations.

5. Let notice be ssued to Respondents requiring them to fle replies

specificaly responding to all matenial averments made in the application

within two months. Ine appicant Is direcied o lake requisite steps for

ervice of nolices on the respondents and tie is aftidavt regarding the

same by emal atjudicial-ngt@gov.in.

In the meanwhile no mining activities be alowed in the mining sites in

question in vilages Jhaidhar & Mandewala respectively and Deput

Commissioner and Superintendent of Pofice, Yamuna Nagar shall take

requisite steps for ensuring prevention of any illegal mining.

7. List the matter for further consideration on 28.07.2022.
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File No.HSPCB-180001/142/2022-Region YamunaNagar-HSPCB

8. A copy of this order along wih a copy of the application and is
annexures be forwarded to the Deputy Commissioner and Superintendent

ofPolice, Yamuna Nagar by e-mail for compliance."

Whereas your unit in the above OA No. is referred as respondent no. 9.

Therefore, you are hereby again directed to immediately to stop mining

activity failing which further action as per Environmental Laws will be taken against

your mining unit.

Treat it as most urgent being NGT Matter.

Signed by Virender Punia

Date: 26-09-2022 17:49:26

Reason: Approved
Regional Officer

Yamuna Nagar
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ile No.HSPCB-180001/143/2022-Roglon
YamunaNagar-HSPGB

JTON
CONTO

Regional Office, Yamuna Nagar ReglonHaryana State Pollution Control Board

TATLPOLLU

AAAS1A S.C.o. No- 131,Sector -17, HUDA,Jagadhari, Yamuna Nagarwebsite - www.hspcb.gov.in E-Mail hspcbroyr@gmaill.comContact No. 01732-268137, 237840

MOSTURGENT
To

M/s Saharanpur Mines Management Services Pvt. Ltd.Village Jaidhar, Tehsil Chhachrauli,
Jaidhar Block YNR B-34,
District Yamunanagar.

Subject:
dated 06.05.2022 issued by Hon'ble NGT in OA No. 306/2022 titled asHarbans Singh Vs State of Haryana & Ors pending before Hon'bleNGT, New Delhi.

Directions to immediate stop the mining in view of orders

In this connection, it is informed that a complaint has been filed by Sh.
Harbans Singh before the National Green Tribunal, Principal Bench at New Delhi
vide OA No. 306 of 2022 titled as Harbans Singh Vs State of Haryana & Ors against
your unit. The Hon'ble NGT has passed an order dated 06.05.2022. Whereas
directions has been passed. Ihe relevant portion f the order is re-produced as
under:

"4. The averments made in the petition raise substantial questionsrelating to environment arising ut of the implementation of theenactments specined in Schedule-l to the National Green TribunalAct, 2010 and validity or mining leases allegedly granted inviolation of the environmental norms, notifications, rules andregulations.

5. Let notice be ISSued to Respondents requiring them to fle repliesSpecifically responding to a matena averments made in the applicationwithin two months. The applicant is directed to take requisite steps forservice of notices on the respondents and tile his affidavit regarding thesame by eman atjudicial-ngt@gov.in.

6. In the meanwhile no mining activities pe allowed in the mining sites
question in villages Jhaidhar & Mandewala respectively and Deputy
Commissioner and Superintendent of Police, Yamuna Nagar shall take
requisite steps for ensunng prevention of any illegal mining.
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File No.HSPCB-180t01/143/2022-Region YamunaNagar-HSPCB

7. List the matter for further consideration on 28.07.2022.

8. A copy of this order, along with a copy of the application and ts
annexures be forwarded to the Deputy Commissioner and Sperintendent
ofPolice, Yamuna Nagar by e-mail for compliance."

Whereas your unit in the above OA No. is referred as respondent no. 9.

Therefore, you are hereby again directed to inmediately to stop mining

activity failing which further action as per Environmental Laws will be taken against

your mining unit.

Treat it as most urgent being NGTMatter

Signed by Virender Punia
Date: 26-09-2022 17:52:03
Reason: Approved

Regional Officer

Yamuna Nagar
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